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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application. No.80 of 2002

Date of decision: This the 30th day of August 2002‘

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

Shri Chandra Shekhar Azad Snahi,

Working as Chief Law Assistant,

Office of the Chief Claim Officer (Court),

N.F. Railways,

Maligaon, Guwahati. «es...Applicant

By Advocates Mr M. Chanda, Mrs N.D. Goswami
and Mr G.N. Chakrabarty.

- versus -

l. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Rallways,

New Delhi.

2. The General Manager (Personnel),
N.F. Railways;,
Maligaon, Guwahati.

3. The Senior Deputy General Manager,
N.F. Railways,
Maligaon, Guwahati.

4. Shri J.S.P. Singh,
Chief Personnel Officer (Admlnlstratlon)
N.F. Railway,
Maligaon, Guwahati.

5. Shri L.P. Singh,
Assistant Personnel Officer (Trafflc)
N.F. Railway;,
Maligaon, Guwahati.
6. Shri Dinesh Singh,
Chief Law Assistant,
Working in the Office of the
General Manager (Law),
N.F. Railway,
Maligaon, Guwahati. «.....Respondents

Advocate Mr J.L. Sarkar, Railway Counsel.
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_ ORDER (ORAL)

CHOWDHURY. J. (V.C.)

! - The issue relates to transfer and posting. The
| i ‘

-applicant .is Serving under the respondents and presently

1working as Chief Law Assistant. He was initially appointed

as Law Assistant in the year 1995 and posted as Law

|
UA531stant
HGeneral Manager (Law), N.F. Railway,

igrievance of the applicant is for his posting at Katihar

in the pay scale of Rs.1600-2600 under the

Maligaon. The entire

?Division of N.F. Railway. It was pleaded, inter alia that

¢the applicant belongs to the Scheduled Caste Community

1from Munger in Bihar and since Katihar is a nearer place
b

From his hometown, he could look after his aged parents
‘ il

‘and the enjoy the family life is he is posted at Katihar
O
Division.
| . :

Lypon a number of Circulars issued by the Railway Board from

The applicant in support of his claim relied

kime to time for posting of SC/ST employees to their

ﬁative districts or adjoining districts. The applicatnt

ﬁoved the authority for his posting and transfer at

ﬁatlhar Division,

‘but arbitrarily the respondents ignored
I

11s claim and transferred and posted persons of:: their
‘ .

lwn choice from Mallgaon to Katihar with oblique motive.
\

The applicant has impugned the order No.E/254/99/Pt.VI(T)
Il

[!
Qated 8.3.2001 transferring and posting the Chief Law

Fsistant under General Manager (Law), N.F. Railway,

M ligaon to DRM(P), Katihar. The applicant contended that

|
a

the ‘respondents all throughout acted arbitrarily and
h

dJscriminately in not posting him at Katinar in violation

i

o% their own norms.
|
i
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2. The respondents contested the claim of the
applicant and filed their written statement. In the
written statement the respondents stated that at the time
of promotion from Sr. Clerk to Law Assistant on the scheme
of "Best amongst the failed SC candidates", there was no
post available at Katihar and so the applicant was posted
at Head Quarter, Maligaon. His posting was done based on
the vacancy at Headquarter, Maligaon, because out of
fortyone numbers of LA/CLA thirtyeight posts were operated
at Headquarter, Maligaon. The respondents referring to the
transfer of A.P. Srivastava, Law Assistant, stated that
Shri Srivastava was transferred against the vacancy of Law
Assistant at Katihar, whereas the applicant was a Chief
Law Assistant and there was no vacancy of Chief Law
Assistant at Katihar Division. The respondents denied any
malafide on the part of respondent Nos.3 and 4. It was
stated that the applicant being a Chief Law Assistant, his

controlling officer was the Senior Deputy General Manager,

| Maligaon who was also teh Chief Vigilance Officer,

Maligaon. The order was pasSed_by the Chief Vigilance

Officer, Maligaon for transfer of respondent No.6 and that
was done after detailed study of all the cases lying for
consideration for transer to Katihar Division. The
respondents stated that for filling up the vacancy of
Chief Law Assistant, Katihar, the authority considered the

case of all the eligible persons. It was mentioned that

~there were four persons for transfer to Katihar against

one vacancy of Chief Law Assistant. The authority assessed

~and on balancing the factors decided to transfer
‘respondent No.6. the authority in the written statement

~stated that because of the strenuous nature of job, where

outstatioNeseece..
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outstation duty was also of frequent nature, considering

the fact that the applicant had undergone 'Open Heart
Surgery' at Railway Hospital, Parambur, Chennai on
31.7.2001, the authority decided not to post the applicant

at Katihar.

3. I have heard Mr M. chanda, learned counsel for
the applicant and also Mr J.L. Sarkar, learned Railway
Counsel at length. Mr Chanda referred to numerous Railway
Board Circulars granting facilities to the SC/ST persons,
more particularly in the matter of transfer and posting.
Mr Chanda 1in support of his contention brought to my
attention to a decision rendered by the Allahabad Bench of
the Central Administrative Tribunal in R.C. Chaudhary Vs..
Union of India and others (0O.A.No. 688 of 1994), reported
in Swamy's Case Law Digest, 1996/1. In the aforesaid
decision fhe Tribunal's concern was to the order of
transfer of an SC employee. Admittedly, ln the instant
case the transfer order related to respondent No.6 who did
not belong to SC community. At any rate, the said transfer
order was not challenged by Dinesh Singh. The applicant,
however, challenged that transfer order on the ground that
instead of considering his case for transferring him the
respondents transferred and posted respondent No.6

overlooking his case.

4. From the materials available it appears that there
was only one post of Chief Law Assistant at Katihar. For
filling up that post the authority had chosen respondent
No.6. According to the respondents there were four
aspirants for the post and out of the four persons, the
authority had to select one. From amongst the four pérsons

the authority selected one who whll  serve its purpose. It
‘ by

1Seceeeccas
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is difficult to hold that any illegality has been
committed by the respondents. Mr Chanda submitted that the.
grounds given by the respondents for not posting the

applicant at Katihar Division because of his "'Open Hearé/

L~

Surgery' 1is not a relevant consideration. The learned
counsel for the applicant submitted that the applicant had
undergone 'Open Heart 'Surgery' to improve his health
conditions so that he can work like an normal person.

Moreover, 'Open Heart Surgery' does not debar a person

from doing his normal duties. At any rate, the aforesaid.

| stand of the respondents was not based on any scientific

consideration, contended Mr Chanda.

5. I have given my anxious consideration 1in the
matter. The respondents had to man fhé post of Chief Law
Assistant at Katihar and for that they éonsidered the casé
of respondent No.6 to fit the bill, though they considered
the case of the applicant also. The totality of facts did
not indicate any impropriety or malafide in the order of
transfer. The authority acted bonafide and pbsfed the
respondent No.6 in the post. The said transfer and posting
of respondent No.6 on the facts and circumstadces of the

case cannot be said to be unlawful.

6. In view of the above I do not find any infirmity in

the order of transfer and posting calling for interference

i bythe Tribunal. It may, however, be made clear that

rejection of this application should not preclude the

y respondents from considering the case of the applicant for
% his transfer and posting at Katihar or some other Division

. of his choice in near future. It is also made clear that

the ground of his 'Open Heart Surgery' shall not be a

+ ground for refusal for transferring the applicant out of

| N.F. Railway, Maligaon and posting him against any future

VAaCaNCY e eeoeoeeee
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' vacancy.
‘ 7. Subject to the observations made above the
é application is disposed of. There shall, however, be no
i order as to costs.
( D. N. CHOWDHURY )
VICE-CHAIRMAN
nkm
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{ & Application under Section 19 of the Aadministrative Tribunalsg Act,

GUWAHATI BENCH : GUWAHATI

1985)
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BETWEEN
:Shri Chandra Shekhar azad Snahi

f$/° Sri Shyam Sundar Ram

|Working as Chief Law Assistant

!Office of the Chief Claim Officer{Court)

(N.F.Railways, Maligaon,
. Guwahati-781011

- AND~

The Union of India,

Represented by the Secretary to the
Government of India,

Minigtry of Railways, New Delhi-~1

MNew Delhi.

The General Manager (Personnel)
N.F. Railwavys, Maligaon,

Guwahati-11. /

The Senior Deputy Genheral Manager
M.F.Railways, Maligaon,
Guwahati-11.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
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gri J.8.P. Singh

Chief Personnel Office (administration)

N.F.Railways, Maligaon,

Guwahati-~11l.

shri L.B.Singh
assistant Personnel Officer (Traffic) _
N.F. Railways, Maligaon, \\

Guwahati. -

shri Dinesh'$ingh
Chief Law Assistant

working in the office of the General R

Manager (Law), N.F.Railways, Maligaon,

Guwahati~1l.

. .Respondents

This application is made against the impugned order No.
£/283/173/Pt.111(T) dated 05/06.03.02 issued by the
respondent no. 5 whereby the prayer of the appiicant for
bo§ygng_at Katihar has been turned down in an arbitrary and
whimsical manner and the respondent no.6 has been
rransferred and accommodated in the existing vacay at
Katihar on extraneous consideration in violation of
statutory rule deprivation of the applicant’s right for
cons%deration of his posting near Home Town in terms of

railway Board-Circular dated 6.7.1978.

. - » .

The:applicant declares that the subject matter of this

application is well within the jurisdiction of this Hon’ble

Tribunal.

howdin Shakthon o Gual’



Limitati

The applicant further declares that this application is
filed within the limitation prescribed under section-21 of

the Administrative Tribunals aAct, 1985.

Facts of the case.

That the applicant is-a citizen of India and as such he is
entitled to all the rights, protections and privileges as
guaranteed under the Constitution of India as well as other
- laws of the land. He is at present working as Chief Law
Assistant being posted under the Chief Claim Officer

{(Court), N.F. Railways, Maligaon, Guwahati.

That the applicant is a permanent resident of Shankarpur in
the district of Munger (Bihar) and belongs to Scheduled

Caste Community. After his initial appointment vide arder
dated 15.1.1990 as Junior Clerk (Estt.), the applicant was
posted at Katihar under the disposal of Senior Divisional
Personnel Officer. However, subsequently in the year 1992 he
was promoted as Senior Clerk (Estt.) and posted in the same

office.

That in the yvear 1995, the applicant appeared in the
Departmental Selection Examination for the post of Law
Assistant following a notification in that regard issued by
the respondent no.2. The applicant fared will in the said
examination and was declared successful. He was, therefore,
appointed vide GM(P)/MLG’s office order No.E/254/99/Pt.v(T)
dated 15.12.1995 circulated uﬁder DRM(P) KIR office arder no
£/191/7/8(LA) dated 03.01.1996 as Law Assistant in the pay
scale of Rs. 1600-2600/- (RPS) with posting under the
General Manager (Law), N.F.Railway, Maligaon. The applicant

immediately accepted the of fer and joined at Maligaon from



Katihar within the joining time of 10 (ten) davs granted
under the above mertioned order. Since then, the applicant
has been working continuously at Maligaon with all sincerity

and devotion and to the satisfaction of all concerned.

That the applicant states that there has been a constant
demand of Law ﬂssistantS/Chief Law Assistants in the Katihar
Division of N.F.Railway since the number of cases dealt with
in that division are more. In this background, the
Divisional Railway manager (Personnel) (for short DRM(P) had
been pressing the respondent authorities at Guwahati for
sanction/creation of additional posts. The requirement of _
the DRM(P), Katihar was because of the increased number of
cases 1o be dealt with it that division. In this comnection,
it may be stated that the DRM(Pj/Katihar vide his letter,
amongst others, under DRM/KIR’s D.0. No. E/208/1/Misc/Court
Case/93~94 dated 27.9.1994, requested the respondent. no.3 to
sanction/create post as narrated above. It was specifically
mentioned in the said letter that one post of Law Assistant
having working background in Estabishment be sanctioned
immediately. Be that as it may ., the requirement of the
DRM(P), Katihar has been for Law Assistants/Chief Law
Assistants with the background/experience of working in

Establishment.

The applicant, not being in possession of those
various letters, prays that the respondents may be directed
o produce those at the hearing of this application, if this

Hon’ble Tribunal intends to peruse the same.

A copy of the above referred letter dated 27.9.94 is

annexed herewith as Annexure-1.

That as stated above, the applicant ié,a person from
Scheduled Caste Community and he joined at Maligaon as Law

Assistant on his promotion from the post of Senior Clerk

Cromdin Shakhon Aood Guabi'
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(Estt.). It may be pertinent to mention here that as per the -
Railway Board’s Rules, the SC/ST persons are required to be

posted to their native districts or adjoining districts. Tﬁe

Said Rule of the Railway Board is statutory in nature and

therefore deserves strict compliance. The Rules governing
appointment/transfer/posting of SC/S8T candidates provide,

inter alia, that subject to the exigencies of service, such

an employee-shoulé be confined td their native districts and

should be transferred very rarely and for very strong

reasons onlvy.

The relevant rules referred to above are annexed

herewith as Annexure 1 A series.

That in the above situation, the applicant soon after hig
posting to Maligaon from Katihar - submitted a
represggﬁgﬁion to the respondent no. 4 and sought transfer
to Katihar which is much nearer to Munger, his home
district. The applicant, in his said representation, also
referred to the above mentioned Rules of the Railway Board
as well as the long standing demand of the DRM(P)}, Katihar
requiring Law Assistants with working experience in
Establishment. Be stated that the applicant having been

promoted from the post of Senior Clerk (Esstt.), is well

‘acquainted with the nature of work in Establishment Section

and therefore deserved preferential consideration; However
the request of the applicant could not be considered by the
respondent authorities at that point of time due to acute
shortage of Law Assistants and the decision in that regard
was communicated vide letter No. E/254/99 Pt. v (T) dated
22.04,1996.

A copy of the said letter dated 22.4.1996 is annexed

herewith as Annexure-2.

4



4.7 That the applicant accepted the said letter dated 22.04.1996
with the expectation that his case would be considered against any
Future vacancy as and when occasion would be so arise. But,
nothlnq happened fruitful and in such a situation the applicant
benned another representation on 17.10.1996 to the respondent, no.2
seeking his intervention in the matter and this time too, he
praver was turned down vide letter No. E/254/99 Pt. (T) dated
16.01.1997 on the plea of shortage of staff. However, the
dpplicant did not loose his heart and continued to press the

matter through representations.

; Copies of the representation dated 17.10.199¢, the letter
dated 16.1.1997 and the representations dated 15.03.1999 and
08.02.2001 are annexed hérewith asAnnexure 3,4,5 and 6

respectively.

4.8 That the applicant states that having waited long 6 (six)
vears for consideration of his request/choice transfer to
Katihar Division, he expected legitimately that his turn
would come with the availability of vaaancy. But: quite
surprisingly, in spite of availability of clear vacancy at
Katihar, the respondents did not consider his case and
transferred one Sri a.p. Srivastava, Law Assistant to
Katihar vide order dated 08.03.2001 on the letter’s request.
It may be statedherein that in the meantime the applicant

had been promoted to the post of Chief Law aAssistant.

Copies of the orders dated 08.03.2001 are annexed

herewith as Annexure- 7 & 8 respectively.

4.9 That the applicant states that even after filling up the

: post of Katlhar as stated in the preceding paragraph,

another vacancy of Chief Law assistant was likely to occur
$ri P.Sinha, Chlef Law Assistant with effect. from

.31.12.2001. The applicant, therefore, submitted a

Chowdrsn Shakhos Aood Guok
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representation on 14.12.200L to the respondent No.3 praying
for considération of his case against the said resultant
vacancy. But the said representation did not vield any
response and as such the applicant again submitted a

representatiqn oh 07.03.2002.

Copies of the said representations dated 14.12.2001
————
and 07.03.2002 are annexed herewith asAnnexure~9 and

10 respectively.

That the applicant states that most surprisingly on
05.03.2002, the respondent no.5 has issued an order and
thereby transferred the respondent No.6 (an Umreserved
candidate)‘to the vacant post of Chief Law ﬁssistant,in'
violation of statutory rule/order contained in Railway Board
Circular dated 6.7.1978 Katihar in deprivation of the
applicant’s right as well as in fustration of his claim
over the said post. The applicant has reliably learnt that

the said order has been issued on extraneous consideration

and with mala fide intention and the>regpondent No .5 has
influenced the respondent nos. 3 and 4 in getting their
approval on the said order of transfer. The action of the
respondents is prima-facie arbitrary and suffers from
colourable exercise of power. The same is, therefore, liable
to be declared illegal and the impughed order is liable to
be declared illegal and the impugned order is liable to be

set aside.

A copy of the impugned order dated 05.03.2002 is
annexed herewith as Annexure-11.
That it is stated that the respéndent no.5 has not vet been
relieved in terms of impugned order dated 5/6.3%.2002.
therefore Hon’ble Tribunal be pleased to stay the operation
of the impugned order dated 5/6.3.2002 till disposal of

this application, otherwise it will cause irreparable loss



and injury to the applicant and the same will cause future

complicacy in granting adegate relief to the applicant.

That the applicant states that there are altogether three

aspirants including him seeking request transfer to Katibar

\, .

and he is the only Scheduied CasteCandidate. Moreover, as
desired by the DRM(P). Katihar, the applicdnis the only
person available who had working experience in Establishment
section. This apart, during his long service career he has
always served efficiently and to the satisfaction of all
concerned. Therefore, there cannot be any reasonable ground
on the part of the respondents in issuing the impugned order
without considering his case with due regard to the
statutory rules governing transfer/posting etc. of a
Schedu led Caste Candidate. The applicant has come to learn
about the impugned order on 8.3.2002 and he has been
discriminated by thé impugned action of the respondents. The
impugned order, therefore, cannot be sustained on any court

and is liable to be set aside.

That this application is filed bonafide and in the interest

of justice.
%.1 For that the impugned order ix ex<facie illegal,

arbitrary and therefore liable to be set aside.

5 2 For that the applicant being a Scheduled Caste
candidate has got a right to be posted at or nearer to
hie native district in preference to senior Um
reserved category candidate in terms of the statutory
rules of the Railway Board circular/letter datd
6.7.1978

5.% For that the applicant has been discriminated against

the respondent no.é without any rational objective or
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reasonable criteria and consequently has been deprived
of his right to have his posting nearer to his native

district.

For that the applicant being the only candidate having
working background in establishment department and
moreover being a Scheduled Caste candidate deserves to

be considered fairly in making transfer/posting.

For thaﬁ the respondents, particularly respondent nos.
4 and 5 have acted malafide and on extraneous
consideration in issuing the impugned order to protect
the interest of the respondent no.é and thus has
exercised jurisdiction not vested in law and therefore

the impugned order is liable to be set aside.

For that the impugned order has been approved by the

respondent nos. 2 and 3 with no application of mind

and in total disregard to the existing statutory rules
regarding transfer/posting of Scheduled Caste

candidate.

For that the respondent no.é belongs to Muzaffarpur, a

e

place which is 400-450 Kms. away from Katihar whereas
the home district of the applicant is in tﬁe vicinity
of Katihar and in this view of the matter the

respondents ought to have considered his case so as to
accommodate him nearer to his home which not having
been done has rendered the impugned order bad in law

and liable to be set aside.

5.8 For that the respondents have violated the statutory

rules in passing the impugned order and the same is

therefore liable to be set aside.

For that, the applicant has a legitimate expectation

and a right to have his case fairly considered by the
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respondentsvin terms of the existing rules but the
same have been violated and the impugned action is

therefore liable to be declared illegal.

5.10 For that in any view of the matter the impugned order

is bad in law and liable to be set aside.

Details of " | :

That the applicant states that he has no other alternative

and other efficacious remedy than to file this application.

The applicant further declares that he had not previously
filed any application, Writ Petition or Suit regarding the
matter in respect of which this application has been made
before any court or any other authority or any other Bench
of the Tribunal nor any such application, Writ Petition or

Suit is pending before any of them.

Reliefs souaht for :

Under the facts and circumstances stated above, the
applicant humbly pravs that vour Lordships be pleased to
issue notice to the respondents to show cause as to why the
reliefs sought for by the applicant shall not be granted,
call for the records of the case and on perusal of the
records and after hearing the parties on the cause or causes

that may be shown, be pleased to grant the following reliefs

»*
-

That the impugned order dated 05/06.03.02 (Annexure—~11) be

set aside and quashed.
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8.2 That the applicant be declared entitled to have his posting
at or nearer to his native district in terms of the existing

rules/instructions of the Railway Board.

8,3! That the respondents be directed to consider the case of the
applicant for his posting to Katihar in terms of the
axisting rules and in preference to the Un-reserved
candidates as provided under the Rules in the existing

vacancy.

&.4 Costs of the application.

any other relief or reliefs to which the applicant is

&
in

entitled to, as the Hon’ble Tribunal may deem fit and

proper.

%. . Interim order praved for.

_ Under the facfs and circumstances of the case narrated
above, the applicant humbly prays that he has a strong prime facie
case and the balance of convenience is in his favour. Therefore,
if this Hon’ble Tribunal do not pass appropriate interim orders
praved for in this application, he will suffer irreparable loss
and injury. The Hon’ble Tribunal may, therefore, be pleased to

grant the following interim relief(s) :-

le' That the operation/execution of the impugned order dated
' 05/06.03.2002 (Annexure-11) be staved till disposal of this

. application.

9,2 That the respondents be restrained from filling up the
vacant post of Chief Law assistant7 Katihar Division (under
disposal of DRM (P), Katibar) by any person other than the

~applicant.

9.3  Any other interim relief(s) to which the applicant may be
"entitled.
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: This application is filed through Advocates.

P —
=

I.P.0. No. : 16 SLTT63 .

“ar?

|

d

I

ii) Date of issue : 2.9.2002, .

| X : . .
;ii) Issued from : G.P.0., Guwahati.
iv) -Payablé at . G.P.0., Guwahati.

\

F

#as stated in the index.
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VERIFICATION

I, Shri Chandra sekhar Azad Snahi S/0 Shri Shyam Sundar Ram,
aged abéut 36 vears, working as Chief Law Assistant, office of the
Chief Claim Officer (Court), N.F. Railways., Maligaon., applicant, do
hereby verify that the statements made in Paragraph 1 to 4 and 6 to 12
are true to my knowledge and those made in Paragraph 5 are true to my

legal advice and I have not suppressed any material fact.

and I sign this verification on this the 11lth day of March, 2002.

Signature.
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. Castes and Scheduled Tribes employees should be confined to their:

) - /“'1 - ArrNEX - 1A(§¢
B
- i
CHAPTER XIII é
co’:?:;z;.::nr;s AND FACILITIES ADMISSIELE TO i
SCHIDULLD CASTES AND SCHERDULED TRIBES &
STTeesso s aat ND N OAT DEODIITAIENT AN B
PROMOUTIONS .
13.1. Scourity Iepesits.—Sceurity dzposits Irom - Scheduled .. 4,
Tribe candidates for employment on Indian Railways 1s 50 per cent &
of the normal sccurity for training. It can be deposited 1n a}ump';;—gg
sum or in instalments after the training actnally started. T oareE
' (Latier No. F(X)I-57-5C4/1 dated 15th November 1957) %,é
. . R ?':
13.2. Appointments/Transfers.—(i). At the time . of initial £
appointment, (nz Scheduled Caste/Scheduled Tribe candidates - 3
should as far as practicable, be posted near to their home townor . #
at a place where ihe administration can provids thzm with quarters, , =
subject to their cligibility. These instructices would equally ’g“
apply to cascs of transfer on promotion provided the pestis 35
available. . . - §
(Leatter N, 78E(SCT)15/25 dated 6th July 167€) R

i) Subject to the exigencies of service, fraasfer of Schedtledz:-

native districts or adjoining districts or the places where the Admini-
stration can rrovide quariers. They should be transferred very
rarely and for very strong reasons only. not
<(Lettzr Nas. (i) E(SCT)70CM15/15,3 datcd 191k Novemter 197C ard =

(i) E(SCT)74CM15/58 dated [ IZotary 1975) Y

- vee an T B

a

[

—
-

13.3. Pre-Examination Training” Coarses ot the University of
Allahabad—Grant of leave to Scheduled Caste/Scheduled Tribes
emnioyees. —Scheduled Caste/Scheduled Tribe employees desirous”,
of joining classes at the above-mentioned Trainiag Centre may take s

leave (earned leave, ete.) as due to them under normal rules including ™
extraordinary leave. | v ) ety

RE N ROTIDATANT e

i
ot

In cases where the Jeave dpe-and extracrdicary leave.is otz
sufficient to cover the neriod of training, the Generul Managers ma)':f:ﬁ;
at their discretion grapt extraordinary leave in excess of 90 da)':;.f'?
in relaxation of Rule.732-R. I. - R

R

B A PR

-

M
3

ol

(LR NUI.‘“(])'EES?I‘)62§2V115-A41:'atcd-i:‘.zh--}fct‘rua:y-i%: o
. (i) B{SCT)52CM9/57 dated 20th February.1963)-

13.4. Complainf Register.—So far as complaints and gricvan®s:e ¥
of Scheduled Caste/Scheduled Tribe employees are copcerned:-$igox
separate’ Complaint Register “should .be ‘maintaiped at’ variolss
levels. All representations. received from rescrved commu5§f¢ ;
employees containing their grievances and compiaints should. &
entered in this register and necessary action taken judiciously 2% arg

' *r'fv))

o

v

o~
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A doubt has been raised whether the above decision would - also | ol
. 7 applyato tpostings sofiScheduled * Castes/Scheduled Tribes -at: the &3
2. time bfinitialirecuitment. %The Ministry of *Railways-therefore -
. desive: toclarify, that*even atithe time -of-injtial appointment, ‘the}
: Scheduiled §Cate/Scheduled &Tribe &candidates ; should - as “far=g sis
' pmcticable,'?;bﬁms_tcdWn’cnrcr%to#thcir#homc' town_or-at a-placer §
" where*the administrationican "provide them with quarters, subject '
. to :theiri eligibility.#}These .instructions Zwould ;. equally ‘apply “o.i;
‘%Tigxcas;es-iéf‘transfe‘ffonfpromotion‘provide'd.;thc.'-post 1s'available, 0=
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_ Silb':'tmpl fien - as™ Reservation/Booking °

i " Clerks and Supervisors in the major Booking Offices - - Y
o o+ at Met‘ro;:o]itan,pities,; = e e

o ~ Reference is invited to Board’s letter:No E(NG)II-78RR}/13

L dated 28th April 1978. . While: posting"woman candidates, * both -

L from the serving staff-and by.direct.recruitment-at.the . Reservation »

Counters/in_ the Booking Offices, eligible Scheduled CastefScheduled '
Tribe woman candidates, wherever available, should also.be consi-
dered for such postings. ' ’ :

- -~

Railway Board’s letter No: 82-E(SCT)A0/3 dated atii August 19%2.

- Sub : ReprRentation subniittéd by the-Scheduled Caste/ ;
Scheduled Tribe: staff to the Commissioner for £
Scheduled Castes/Scheduled. Tribes and the Zahal 8
Dircctors for Scheduled Castes and Scheduled f
Tribes—Decision regarding. ) :

A copy of the Ministry of Home Affairs' Office Mcmorandum .'
Ne. 17016/1/76-SCT. 1 dated 8th Aprii 1976 on.the subject noted ‘
avove, is enciosed for your guidance and necessary action.

. N ' . t.
. b
Mizistry of Home Affairs O. M. No. 17016/1/76-SCT. I dated o
8tlr April 1976 to all Ministries ete. : : ‘ .
Sub i Question whether the Commissioner for Scheduled. oy
Castes and Scheduled . Tribes can cali for original. ...
recovids and files in specific cases svhere cnmalaints

have been made to him and wheiher Scheduled Caste
Coand Sehnduiod Thrlhs covenin ano smoliom da bt Sienat

The undersigined is directed to refer to this Ministry's Office

.. ...Memorandum No. 8/2/59-SCT. L..dated, 1st - October 1974 on e
- the above subject addressed to . all, Mipistries/Deparuments of the R
e I - TP I Ce - ... ' . ' MR Y !
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g ;) The Geleral Manager(?),
Y P.F.Railwag% Maligeon,

Tt i
=l a e e

LIRS P e

-

4

N ",'Regpgqth'Sir,

PR

o under kind oontron’or B8

jBly.-employOes regar

.~ hone station/home town.

.- 8aNNot bo congidere

Ty

Jtransferifrom Hd.Qrs

29 - | .
AnweruRerS

To
]

Gueeliati-781011.

!
.~¢...__.-.....‘..__........_—_...-,_

¢
§ ¢
ee 4w . )
~

- ( Through Proper channe1 )

Lo
RN

Sub : Request for tpa

“sfer frop Hd.Qrs Office
.-+ Meligeon to Katilhor Division es cpier 1 4
i AsstE. .
- L

e g any,

respectfully I beg to ley bofc,
s for kind Synpathatic considc pa-~

MOSt humbly end
you the following few 1ine
tion plecse. '

G

That sir, I an wo

rking p3 Chief Law Assistont

fficer/MIG since 29+42+96 ond

ave .been perforning ny duties vith entire Setisfactiog

“:Po.my;?uperiors.. S : - _
N, "\”.f . B

Y O 3 FTIE : C
L 1. That sir, prior to ny prosent assigment T vas
. posted|nt Ketihar of' k1p Divn. since ny eppointnent, ;3 ve |
been trensferreq fron KIR to MIG op Promtion to the 108 ;
of. LawyASStt.'in terns of GM(P)/MIG's I%Hu.ﬁy25h/99/PL-V )
;dtd.l1j-12.9f. My wife with ninor children and old & sie y ool
paronta are iiving et Ketihar and in absenca of nyself,
ere facing many troubles .

" hey

- 1. That 8ir, ot -present I have two\bstablishment i nd
for whikeh I an freing ronetery as well 28 nental Aistuab; nee,

& scheduled caste Ry. enployse
anid ny native place is nearer to Kaif ihap.

: That sir; 1 on
of rescive Community

i

- That sir, 1t is Rly.Bd's circular/order Tor ue/ sr
ding their trensfer ang posting th:t
-3C/ 8T Rly. enployees shauld boe Dos

ted ot the nearost to b g

" That 81r, 1in this contrszzt9 CPO/ 116G hos olready
beeon badsed an ordep 0126 10,90 that Boapdrs Instruection
Ore very clepp that 8¢/st con be transfepred only if 1t 1
not posgiple t

0 acconodate them at the Station which by
“dnplicatisp neans thet they have

h b h s to be retnineq in prefor nee .
! ‘F\ ) - p ol :’ at ‘
~h5?2§§)ﬂq§v 6/§€Qif%1ie which is ¢

' irculnted under their 1/ o,
-~ dated 2 +12.90 (copy enclased) .

L .

That'sir, I nave elready aPplicd/requested fos 5
OIT1Co/MLG to DRN/KIR on 2§ 41295 1y

141097, On -reply GM(P)/MIG intinated that due to eccute gp

shortaga of Law Asstt., your rogyuest for pesting undop Diw (In

] d for the dregent vide I/No G/ 250700 /

Pt v(T) dateq 229G , ; 9%

. D g




'-‘-:,-.his /M0 .B/208/1/Misc/97 - dathd 22.9.97 have

,jf;demunumd wdd*txon 1 one post of CIla/IA for Katiher
‘iDivisiou

:‘_%ou tol kindly consider Ly cos

e

S

| -22- .
. % ANNux-Lq%
N
/
BRI a2 e | .
Sl - o |
“ | That sir, DRWKIR vide his D.0. I/lo.y208/1/

Miuc/Couru cose/93-94 dnted b? «9 9 ond IRM(P)/ KIN vide
already bee

<

That sir, in adlitian to ebove nentigned Tects
it 1is WOrthuhilo to mention here thot I liave not been

; DrOVlde the Rly. ecconada tion.A

In view of the &bOVb 01rcunst°nc“s I on reque<t31g

syupethaticelly end erian e
0 transfor and posting o at Ketiher Divin. ond for thuis
uct I "holl oven been gratcful to you, -

'\

\As abovc.'

e it e !

! .
¥

Yours falthfully,‘ ;
C/R‘\W'\J/Lﬂ\q} QAQ 0\/L— /{10»—4 -».'\/\.C /\4

( CHANDRA . su}:mmn AZAD ISHAY
;y . Chief Lpw Assistant '

;General Mano ager (Law) Offic'
N.F. Re,ilwayh Malig901

N

ey

‘(‘\

s T
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23 - B

TO #

Tho” Ganoral anagor (P)

L o irma 4 v meea Ay

N ( Through Propor Channwl) R
B . . ) . ;’
Respuctod Sir, ¢

Sub i~ fRequost for ftransfer from Hd, Qrs, OFF1.
- PMaligaon to Katihar Division, at Katih
as Chiof Lauw_paskbt, in Scale s, 7450-17

- ttor e oa = 3

: : o Most hambly and respoctfutly | bog to Lay hat
you tho following fow linos for kind syunabholic coos b
tion ploasa,. ‘ ' :

That Sir, T am workiog 2o Chinf lLag Assistont
kind control of Chiaf Claims ofFicer in Court  Seétion o
besen performing my duties uwith entire gatiafaction Lo m
Superiors, ' :

, ;g |~ That Sir, prior to my presont assignment. I wa:

- at Katfhar in Personnal Oranch of Katihar Division ai hee
appointment, I 'have bean transfermed from Katihar to %3

"-..7 on promotion ‘to the ‘post of Law Assistant in terms of O

MLG*s| (/ Noi €/ 254/ 99/ ptu u(T) dtd, 15,12,95 and posted u

v oikaw Officer/Maligaon and entrustod to deal with court o
~ of 'CAT Khiy High Court and Lower Courtl, ‘
LRI | S ) \‘.} ‘ ‘ R .

©o . : 3
AU R AR I S o
: R I et iThﬁt‘S‘r,{at presant I havae twu ostablishmnnt
. for which-I''am facing monektory as well as mental ‘distucl

as. myold and sicky parent are living at my native plac

. j
' : That -Siv, .L am a schedulod caste Rly. Gaployad
reservye community and my native pluce is noarer to Kabil
i ]
Rly. employoes regarding their transfor and posting that
SC/ST.Rly.lamployOGS'should bo posted at the naarast Lo
home station/home- toun,

A That Sir, in this contoxt, CRO/ MG I‘l;{S':’E}]J,';;C]-1(!)
passed.an oxder on 26, 10,90 that Board's instructions s
cloar:jthat SC/ST can bo transfervod anly if it is not ne
‘to accomodateithem at Lho station which by implication o
that “they have to be retzinoed in profuronce  to Soniox U
Candidlate which is circulatei dnder Ghodir L/ Noe €/227 o
Pte Il da'ted 26.12,90, o oo
. 'Z.That-sir, [ have already npplind/rmquusfed'VUr
transfpr from Hde Qus OFFico/NLG to DI/ KT ok Katihar o
21.12.85 and 1,10.97 also. ‘0n raply VIR ) /ML G fotimated
Muu. th-acauta shortao Of Luw ASsbL, your ruquosk For P
undur_UHN/KlH cannol bo considorod for.tho preasont? vi g
'L[NO«F(?SA/QU/PtoU(T)_dgtmd 22,09, - -

That Sir, It is Rly. B8d's circular/order for (€

‘%2 ANREXUREL S
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e
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umndar
I havo

postaed:
my :
igaon
(P)/
der

RESIY

and
NGO, !
> i
of i
|
R .
i

boon
1ovary
talb le
Tand
{

v/ 0/

”1‘}/

“,h"'l L
biing




KIR Divisio

~is worthwhi
: thO RIYo“aC

one post .of
from Hd.Qrd
one LA/CLA

\\‘ '
S|

| i
you to kipd
transfer an
for this' ac

P

That. Sir, it is loarnt from relisble

e
o S P

L

. K :
aources. thag

Law Asatte/Chief Law ASsistant is
- Offica/Maligaon
is to be
n at Katihar,

i YN

Lo bo
to KIR Division at Katihar and

3

hat Sir; in addition to above mentioned fFacts it
letto ' mention here that I haye not boen provided
comodation till data, ‘ o

AR o AP & i ~
Loe {. : |

1v.view of thejabove citcumstances IL-am roguestiog
Lyl considar my ‘cuse Sympathetically and arrengo to
1'posting me at Katbhar Division ol Kabihor and
5 T Shaéf 8ver boen grateful to you, ' ’

pated 5/2}2001

tOpy to

Yours fa ith fu 11 Vs
(:‘, 'r\&)a\l dl_"\ g [l 1 J(‘ l.&/\ )’52_,(:&,_(_') .& PN ¢) )

Community « SC :

Chief Lau aAssistant, -
CLO/Court Suction/Maligann
NoFoalluay, : '

. o T
- .4 EN 3 v:

=]

| : :
: : t o'y ‘
. : (CHANDRA SHEIAR ALZAD PSS
§ ' i ‘ Chicf Law Asaista Nt
: u ' ' o
- {
. A"
& §> |
¢
T
<

tranafor od

“ransferrod From Hders 0ffice/Maligaon 13

(CHARDRA -SHEKTAR AZAQ YSNAKHI?Y

NeF.Rly, Maliguon for kKindwinfo,rmation ple;

e
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NORTHEAST FRONTINE RATLWAY

OrTICE OF THE
GENUERAL MANAGER(P)
PIALICAON

NoL/176/ e pal Cell /9789 Date: 08,03.2091

To

Shri AL U Svivastav,

Lo Assistant,
CPOLCY Maligaon.

Sub 1 Spwring

on transter to DRAUPY/KIR.

Ref r GM(PY Maligaon's Office order No.1/254/99/Pt, VL( T«
086.03.2001.

In terms of

Generai Manager(P)/Maligaon's Office order numbe

quoted above, you are hereby spared on 06.03.2001 on transfer and directes

to report Lo DRM(P)/EIR for further duty.

(B Sarma)

Astt. Personnel Officer(LC),
for CENERAL MANAG ER(P./’VIA( IGAQN

\ " i

Copy forwarded for information & n:cessary action to :-

tt P =

i L

8.
9.

10. Spare copy for P/Casu

. FA & CAQ
. SDGM/MLG
. DRM(PY/KIR

. DAO/KIR
. SPO/BIll/MLG

. SPOIR/MLG
. COS/EQ

OS/EQ/G
OS/Pass

- Shri A. P. Stivastav Has availed.onz day oL &
one day RH during the year 2001

- I{e is requested to is;suc LPC of €hri A . P.
Srivastav.

He is reques sted to arange: in s*ndmg, the P/cas:
& S/R of Shri A P.' Srivastav, LA to
DRM(P)/KIR e

-

for GEN "R AL MANAGER(PYMAL TC AOM

M% /(/ o

e - -




Annexure-9
To
Sr. D.G.M.
N.F.Railway, Maligaon
Guwahtill
R/Sir,

{(Through Proper Channel)

Sub = fpplication for transfer/retention to KIR under Sr. DPO/KIR

from CCO/Court Office Hd grs./MLG as Chief Law Assistant in
the scale of Rs. 7450-11500.

Most humbly and respectfully I beg to lay before you the following few lines for
kind sympathetic consideration please. |

‘That Sir, 1 am working under kind control of Chief Claims Officer in the Court
Section for the post of Chief Law Asstt. in the scale Rs. 7450-11500/- and have been
perfomung my duties with entire satisfaction to my superiors.

That Sir, prior to my present assignment, I was posted under Sr. DPO/KIR since

appointment, as KIR is the nearest to my home in the N.F.Rly. I have been transferred

from KIR to MIG on promotion to the post of T.aw Assistant in terms of GM(PYMI.G'’s
L/No. E/254/99/Pt.V(T) dated 15.12.1995, as there was no vacancy of LA/CLA at that
time at KIR, and posted under kind control of Law office/MLG, and entrusted to deal
with the semce matter of court cases of CAT, High Court & Lower Cout.

That Sir, I am a Rly employee belongs to Scheduled Caste of reserve community
and my native/home place is nearer to KIR.

That Sir, I have two establishment since my transter at MLG for which I am
facing monetary and physically problems as my old parents are living at miy native
place/home.

Tl;at Sir, I am a heart patient and operated my heart problem at Perambur in the
month of July, 2001 i.c. after miy transfer at ML.G and climate at this place i.c. MLG is
not suitable for my health. |

That Sir, I have already been applied/request for my retention/transfer from Hd

‘qrs./MLG to KIR in several times i.c. on 21.12.95, 1.10.95, 15.3.1999 & 8.2.2001 and

A

D

homdih Shalthas BAeod Lok



sorry to say that I have not transferred to KIR but onc Mr. A.P. Srivastava (UR) has been
transferred (o KIR by giving one additional post of LA and my transfer neglected (hat
time. (Copy enclosed).

That Sir, it is mention that regarding transfer & posting of SC/ST employees
Railway Doard’s instruction/Circular is very clear that SC/ST employees should be
posted at the nearest to his home station/home town and in this context CPO/MLG has
also passed an order that SC/ST can be transferred only if it is mot possible to
accommodate them at the station which by implication means that they (SC/ST) had to
be retained in preference to UR candidate (Copy enclosed).

That Sir, one vacancy of CLA in the scale of Rs. 7450-11500/- will be arise at
KIR on 1.1.2002 due to retirement of P.Sinha, CLA/ KIR on 31.12.2001.

In the above circumstances I am requesting to you to kindly consider my
application sympathetically and péss an order please (o arange my iransfer and posting at
KIR under Sr. D.P.O/KIR vice Sri P.Sinha, CLA who will retire from Railway Service
on 31.12.2001 and set my lifc and SC/ST employees facilities. For this act I shall cver
been grateful to you.

Dated ; 14.12.2001
Enclo :

1. Xerox copy of application.
2. Xerox copy of Circular
3. Xerox copy of Medical Certificate

Yours faithfully,

: Sd/-
Chandra Shekhar A7ad Snahi
Designation : CLA

Scale - Rs. 7450-11500

Under CCO/Court MLG
Category-SC
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" R S —
The GENERAL MANAGER AL }““’-’Qu"‘e -
N. I'..Railway

Maligaon, Guwahati — | |

(For Kind Personal Attention Pleasc)

Respecled Sir,

 Sub:- An appeal for justice to SC/ST Em

ployee of Reserve Community.

Most humbly and respectfully 1 beg to lay before you the following facts

for your kind sympathetic consideration plcasg.

That Sir, I am a railway employee belongs to reserve community of S.C,
catcgory and working in the post of Chief Law Asstt. In scale Rs. 7450 — 11500 /- under
kind control of Chicf Claims Officer N. F. Rly,

dutics with cntire satisfaction-to my supcriors,

That Sir, initially, I was recruited in NTPC catcgory thiough RRI/P

and appointed to the post of Clerk (E) and posted under Sr DPO/KIR at KIR as K
acarcr to my home town in terms of RB’

atna

atihar is

sL/MNo-78 £ (ScT) /13 /2 (B) dt 21.07.1973
(Annexure - 1), - : : '

_ ’i‘hat Sir, during my working period under Sf\DPO /KIR (Jan /90 to Feb /
96 ic. 6 yrs), I'w

cstablishment matter like appointment, transfer, scniority,

I'am transferred to KIR. | shall do all type of establishment cascs succéss‘fully.‘
That Sir, I was promoted to the

post of Law Asstt lhroug‘h‘dcpamncmal
selection and posted at MLG under 1

-aw Officer/N. F. Rly in terms of GM (P) MIL.G3*s
L/No — E/254/99p¢ v (T) dt 15/12/95 as vacancy of Law Assit was nof available in K IR
at that time. During my posting under Léw Officer. 1 cntrust‘cd with the work of
establishment matter pending before HC/GHY & PNBE, CAT/GHY ‘&vPalna, and
Lower court/GIY and | dealt all establishment cascs indcp'c_nd'cnll){:j from Feb/96 to
March/99 i.c. 3 yrs, '

§

MLG and have been performing my |

as entrusted with establishment cadre and performed all type of

promotion ¢i¢ successfully. It

oY



-30 -

That Sir. I had requested 1o GM (P}MLG for my posiing at KIR at the

time of my transfer from KIR to MLG in 1995, in the hight of DRM / KIR'S DO No. —

E/208/1/M1SC/court case/93 — 94 dt. 27/09/1994 in which DRM/KIR demanded one LA
having Eslt. Back ground. (Annexure — 2) .
f

That Sir, due to postmg at MLG my old aged parent has been facing many
difficulties at home as there is none,) look after 1hem in my absence.

That Sir, upon my parent’s apbeal for my postingD at KIR, MR’s desired
my posting at KIR vide RB's DONO - 96/E (S & T) 11 15/58 dt 2‘!/] 1/1996 but sorry to

ay that nothing has yet been done in this regard b\ the admmxs{rauon (Annexure - 3)

That Sir, after that 1 had submitted several represema'tion dt. 27/12/95,\710- 96,

24022000

05/468/99, 08/02/2001 etc time-to-lime for my transfer and posting at Kauhar but nothing

~ has been done in this ra,g,ard (Annexure - 4).

That Sir, last year one additional post of Law Asstt has been transferred to

. KIR under Sr DPO/KIR vide GM (PYMLG’S Memo No — E/254/99 Pt VI (T) dt

08/03/2001 and another Law Asstt A.P. Srivastava (UR), who is yéry much junior to me,
had been otdered for transfer to KIR vide GM (P)/MLG's Q0 No - E/254/99 Pt VI (T) dt
08/03/2001. ((,opy enclosed) by neglecting my candidature being SC,candldatc and also

- disregard of Rly’s rule for postmg of SC/ST Rly employee 10 lhelr home district or

adjoining district provided under Rly Bd’s L/No - ()78 - E (SCT)/l 5/25 dt 06/07/197%

(1) 74 - E (SCT)/15/58 dt 14/01/1975 (ii) 78 E (SCT)/13/2/(B) dt 21/)7/1‘)78
(Annexure - 5.)

That Sir, in this connection, on 31/01/1989 an order passed by Hon ble
GM / N. F. Rly for transfer and posting of SC/ST Employees as under- ‘Rly. Board’s
instruction are very clear that SC/ST can be transferred only if it is not possible to
accommodate them at the station which by implication means llml they have 1o be

retained in preference 10 senior UR candidate’. And sorry o say, lhal admnnslmllon

neglected these guide lines/instructions at the time of lransl'er of Law Asstl on

08/03/2001 in which 1 was the candidate. Vide CPO/MLG's letter No.

E/227/RESV/O/PLINL dt. 26/12/1990 (Annexure —6)
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That Sie, 1 had gone to open-heart surgery for my ASD Scecondum
problem at S. Rly Central Hospital, Perambur, Chennai last vear:sand retummed alter

successful surgery. After operation 1 feel better than previous and can do my normal

duties as advised by doctor. In NE region, due to its difficult types climate. I have been

facing indigestion and gastric problem aller my surgery and it may‘éiye more problems
here if I have (o li..ve in NE region continuously. As such, | wam' to niy transfer at KIR in
my own climate [or saving my Valuabie life and also to work ’smoolhf:l‘)'._ (Annexure-F)
it

That Sir, one resultant vacancy of CLA in scale Rs. 7450 = 11500 /- has
aroused at KIR due to retirement of P.Sinha, CLA on 31/12/2001 for which I submitted
my application also in addmon to my earlier application \\hxch is pcndm;D beflore
P/branch for my ransfer and posting at KIR under Sr DPO/KIR smcc I)cc/’()()l I, T am

transferred and posted at KIR then I sure that I shall be able to dlsdmrgc dutics more

efficiently & smoothly at KIR than MLG due to nature of job in the clnmtc condition of

my home district when al MLG 1 have to do various works to dltTcrcnt place alt over of
India almost frequently and it is very difficult to me at MLG.
o
In the above c1rcumslance I am praying you to kmdl) pay vour direct
attention- in the matter and cons:der my request sympathehcaﬂy to do justice to me as

SC/ST employee, and transfer me to KIR as CLA against the above _gesul_tan_t vacancy,

I shall be grateful for your Kindness. o
o i

Your’s faithfullv:

Dated: 07/03/2002.

LHANDRA SHEKHER AZAD SNAI 11 (S()
Chief Law Assll
) Under CCO/ Court / MIG

L

Copy to: General Secretary, All India SC/ST Rly Employeeé Association. and MLG for

information and taking necessary steps for justice to SC/ST employees pleasc.

Cl lANDRA‘Sl‘IleIlER AZAD.SNATI (SC)
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ANNERURE = 11
- 3 2) - v

N. F. Railway G 3
| Office of the
General Manager(P) -
Maligaon, Guwahati-11 |
R OFFICE ORDER "
< The following transfef_ and posting order g issued to.. take
immediate effect - , | ' P
') Shri ‘Dinesh Singh, GLA under GM/Law/Maligaon i hereby g
transferred and posted under DRM(P)/KIR on his same Pay & Scale vice /" | .
existing vacancy on his own request. ' '
.-H:, . . \\ . ' . ' -
. No Transfer Pass, Joining:time, Transfer grant, etc. is admissible -
as the transfer order js issued on his own request. '
v o . : EEEee e
v This is issued with the approval of competent authority‘_

. No.E/283/1 73/PLIIIT)

(L.”B Singh) .
‘ APO/T o
for General Manager(P)/Malidaon' '

f o

N %
Dt.05.03.2002 . w
Copy forwarded to for information of :- -

1. Shri Dinesh Singh, CLA/GM/Law/MaIigaonA

2. FA&CAO/Maligaon. < -

5. SDGM/Maligaon at
Dy.GM(G)/Maligaon q? D A
GM/Law/Maligaon \
DRM(PY/KIR ~
DAQO/KIR

APO/BIlI/IMLG & APO/LCIMLLG

OS/ET & OS/EQ with Spare copy for P/Case.

(OOO\IO)_G?_J:.()(

- W) oo
. o :
: (L. B Singf)
. -~ APOIT .
for General Manaqer(P)[I\llaligaon

o
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